
     

       

       

          

      

       
        

          
          

 
  

       
        

          
           

 
  

 

         

      

      
     

            

     

   

     

  

            
         



         

          

          

         

             

          

          

          

            

          

          

            

         
        

             

             

            

            

          

          

    

            

        

            

               

              

            

          

            

         

         

          

         
     



          

    

           

              
            

               

         

          

      

           
         

  

              

            

               

            

            
        

             

            

            

            
            

           

               

            

            

             

              

        

               

             
           

   



              

           

           

            

            

            

               

            

     

           

           

           

          

             

             

   

            

             

             

            
            

       

            

      

            

           

               

           

           
         



               
            

             
            

             

         
            

              

             

           

               
             

           

               
          

            
          

          
           

           
               

          
           

        

            
          

          
           

           
               

          



the Second Applicant Company, failing which, it shall be presumed that the

authorities have no representations to make on the proposals.

23. The First Applicant Company is also directed to serve notice along with copy of scheme

upon Offrcial Liquidator. Iv{/s Saket Shantilal Jain & Associates are appointed to

assist the Official Liquidator to scrutinize books of accounts of the Applicant Company

for the last 5 years. The Transferee Company to pay fees ofRs 90,000/-.

24. The Counsel for the Applicant Company submits that there are no Secured

Creditors in the First Applicant Company, therefore the question of sending

notices to the Secured Creditors does not arise. The Counsel for the First

Applicant Company further submits that since the Scheme is an amalgamation

between the Applicant Company and their respective shareholders only a meeting

of the Equity Shareholders is proposed to be held in accordance with the

provisions of Section 230(1Xb) of the Companies Act 2013. This bench hereby

directs the First Applicant Company to issue notice to all its Unsecured Creditors

under Section 230(3) of the Companies Act,2013 with a direction that they may

submit their representations, if any, to the Tribunal and copy of such

representations shall simultaneously be served upon the Applicant Company.

25.The Counsel for the Second Applicant Company further submits that since the

Scheme is an amalgamation between the Applicant Company and their respective

shareholders only a meeting of the Equity and Preference Shareholders is

proposed to be held in accordance with the provisions of Section 230(l)(b) of the

Companies Act 2013. This bench hereby directs the Second Applicant Company

to issue notice to all its Secured and Unsecured Creditors with a direction that

they may submit their representations, if any, to the Tribunal and copy of such

representations shall simultaneously be served upon the Applicant Company.

26.The First and Second Applicant Company to file affrdavit of service in the

Regisky proving dispatch of notices to the shareholders, Creditors, publication of
notices in newspapers and to the regulatory authorities as stated in clause 2l and

22 above and do report to this Tribunal that the directions regarding the issue of
notices have been duly complied with.

sh Kumar, MemB.S.V. Praka ber (Judicial)

V. Nallasenapthy, Member (Technical)
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